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CENTRAL ADMIN ISTRATIVE TRIBUNAL
CALCUTTA BENCH

No.G.A.1144 of 1997

Hon'ble Dr.B.C.Sarmas Administrative Member.

Hon'ble Mr.D.Purkayasthay Judicial Member.

MAHESH S/0 Munna Lal
415y GoT.PRoady Pilkhanas
3rd Laner P.0.Tandail
Bagans Dist.Hourah.
ees Applicant
VS.

The Union of India through the
Secretarys The Indian Railwayss
New Delhi.

The General Managers
Eastern Railusys 1»
Calcutta-1,

The DR Hourah
Eastern Railuyay..

The Medical buparlntandant:
Hoyrah Maidans

DMO Officers Houwrahs
Eastern Railuay,

The Chief Health Inspectors
Howyrah Stations Eastern Railuwdy.

The Asstt. Divisional Medical Officers
Eastern Railway,» OPD Hoyrah.

Fairlies Placer

ooo- Respondents

o R For the applicant : Mr.R.B.Sharmd) counsel.
) For the respondents: Mr.C.Samadders counsel.
Heard on s 6.3.1998 Order on : 6.3.1998
ORDER

BeCoSarmay

AON. : -

! : Tho dlsputs raised in this applxcatlen is sbaut the

Y order of termination of service ssrved by the. respondants on

| the applicant on 6.10.1986.

The applicant contends that he ués a Safaiyala under the

2.
| Assistant Divisional Medical OFficers Eastern Railuays OPDs
002/“‘

W\




.

|Howrahy and yithout draying up any departmental proceedings

sgainst him his services wers terminated by the respondents.

‘Hence the application.

3. We have hssrd the submissions of the ld.counsel for both

‘the perties and psrused th® records
i ‘ '
4. we Find that in this case the cause of action had arisen

)
i

rbout 12 years ago. No plausible explanation has been given by

the applicant as to uhy he wds so late in filing this application
i .
only on 30th Septembers 1997. The Hon'ble Supreme Court in the

case of Baliram Prasad vs. UGI & Ors. (1997 (2) SCC 292) observed
Lhat sufficiﬁnt cause for not making applicetien yithin the
étatutory peried hag to be explained in respect of the period
%ayend limitation. In this cases the said statutory period

éxpired in 1987 and there is no cause mads cut by the applicant

ﬁor the delay. This is absolutely @ stale claim and this applica-
|

tion cannot be entertained. Moreovers the application is not

mainteainable in the present form since Union &f India has not

ﬁean repressnted correctly.
5. In view of the aboves we find no merit in this application.

|

ﬁt is summarily dismissed at the stage of admission.

6ie No order is passed as to costs.

(D.Purkayastha) (B.C.5arma)
Judicial Membaer Administrative Menb er




